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Neu Delhis this the day of August,2000%
HON'BLE MR.S.R ADIWE,VICE CHAIRMAN(A) 4
HON®BLE OR.A,VEDAVALLI, MEMER (3)

He rnam Singh Chawla

s/o Shri Makhan Slngh Chauld

Raj Bhasha Adhikari (Hindi Uf‘f‘icer),

Northern Railuayy

Baroda House,

New Delhi ."e'.u‘ﬁpplic‘ant.

(By Advocate: Shri B.S.Mainee)
Ve rsus

1. Shri JeF e Trlpathi,
Secretary,,
Ministry of Ralluays,
(Railway Board),
Rail Bhauwan,
Raisina Road,
New Delhi,

2, Shri S.P.Mehtay
General Manager,
Northern Railuay,
Barode House,
New Delhi FRISTAPIN o BSpOﬂdants-“;

(By Advocai®s Mrs.Meera Chhibber).

_ORDER

Heard both sides on C.P., No.393/99,

2 Thﬁemzjri’nunal;s airection detes 27.7..99 in OA
No.2025/%4/to refix applicentls pay notionally w.esfu
19,4966 in the scale of iss325~425/1600~2660 and the
correspondin g revised scale from 1.1.73 to 11,86
and give him notional benafits from 7.10.92 and on the
basis of the aboue refixation of pay, extend the

TThed
enhanced retiral beneﬁlts due to him,/have oeen compliocd
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3 shri Mainee has contended that respondents
should alse have refixed applic:an‘ii»‘s pay in the scals
o f R5,/2000=3500 Wessfs 28,10,76 consequent to the
promo tion granted to Shri Mathur in that scale with
effect from that date, but there is no such direction
contained in the impugned order dated 27.7,9% and in

a C.,P, We cannot travers beyond thoss directionsy

44 Under the circumstance, giving lesave to
applicant to agitate any rurther grievence in accordancs
with law, if so advised, the C.,P, is dignisceds
Notices discheryede

( DRLALVEDAVALLI. ) (5.R.ADIGE)
MEMBER (3) VICE CHAIRMAN(A),.
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